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artificial differentiation which you 
have made without any rational basis. 
The Commerce Minister has categori-
cally admitted so on the floor of the 
House $58 promise to look into this 
question and do something about it. 
Unfortunately, nothing has been done 
T hope the hon. Finance Minister will 
look into this aspect. Since I have no 
time to go into other aspect?, I will 
conclude by saying that in my view, 
the Budget reflects the basic philoso-
phy of the twenty-point programme, 
the philosophy of growth, the philoso-
phy of price stability and also the 
philosophy of given importance to the 
common man. That is why I welcome 
this Budget.
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MR. DEPUTY-SPEAKER: He m&y 
continue on Monday.

We shall take up Private Members* 
business.

15.29 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

S ix t ie t h  R eport

SHRI S. P. BHATTACHARYYA 
(Uluberia): I beg to move the follow-
ing:

“That this House do agree with 
the Sixtieth Report of the Com-
mittee on Private Members* Bills 
and Resolutions presented to the 
House on the 17h March, 1976” .

MR. DEPUTY-SPEAKER: The
question is;

“That this House do agree with 
the Sixtieth Report of the Com-
mittee on Private Members’ Bills 
and Resolutions presented to the 
House on the 17th March. 1976’’.

The motion was adopted.

15.30 hrs.
RESOLUTION RE; CHANGES IN 

THE CONSTITUTION—Contd
MR DEPUTY-SPEAKER; We take 

up further consideration of the fol-
lowing Resolution moved by Shri 
K P Unniknshnan on the 30th 
January. 1976'—

“This House taking into consi-
deration the experience of the 
working of the Constitution of India 
during the last twenty-five years 
and confronted with the tasks and 
challenges of social reconstruction, 
is of the opinion that significant 
changes are called for in the cons-
titutional framework *>f the coun-
try. The House, therefore, urges 
the Government of India to initiate 
constitutional amendments particu-
larly in the nature of property 
rights and to secure meaningful 
realisation of the principles en-
shrined in the Preamble and the 
Directive Principles of the State


